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O R D E R 

18.12.2019: The respondents have already been directed by the Tribunal 

to maintain the status quo so far it relates to assets of the Company including 

Bank Accounts except in due course of business.  Such Protection having given, 

we are of the view that no further protection is required to be given at the present 

as the Respondents cannot sell, transfer, alienate or create third party 

encumbrance on the assets of the Company nor can withdraw amount from the 

Bank Account except for business of the Company in view of the order of status-

quo passed by the Tribunal. 

 The Tribunal will take up the matter and may direct the Respondents to 

inform the transactions, if they make, to the other shareholders and the 

Tribunal. 

 The appeal stands disposed of.  
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 Chairperson 
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